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not yet considered it. I had not been 
able to supply copies before this even 
to Cabinet Members, and, therefore, 
how could they consider it?

Mr. Speaker: Copies have been
received and they will be circulated 
to hon. Members.

Shri S. M. Banerjee: Mere circula
tion does not mean anything. I am 
not going to get any dearness 
allowance, but it is the Government 
employees who have to get it: they 
have been betrayed for one yeur prac
tically, and they have not been given 
this dearness allownace. I would like 
to know when the Cabinet is going to 
take a derision on this. They should 
take an immediate decision on this.

Mr. Speaker: That is a separate
question. Copie* will be distributed 
and they will take a decision in the 
Cabinet later on.

Shri 8. M. Banerjee: What is the 
use of this? You should kindly help 
us in the matter.. . .

Shri Morarji Dem); If he does not
want me to lay it on the Table, then 
1 shall withdraw it.

Shri S. M. Banerjee: This is very
b a d ....

Shri Srichand Goel (Chandigarh): 
la it the right of Ministers only to 
lose temper?. . . .

Mr. Speaker: Order, order. Govern
ment will take a decision later.

Shri S. M. Banerjee: when?

Mb’. Speaker: He cannot say that just 
sow.

Shri S. M. Baseri«e: Why ahould
you not direct him?
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Shn Morarji Deaai: it was said the
other day that hon. Members had not 
been supplied with copies and it had 
appeared in the papers. It was, there* 
fore, that 1 was anxious to lay it on 
the Table as soon as I could.
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An hon. Member: We don not object 
to that. I, |3

Shri Kanwar Lai Gspta: Will yoa 
allow a discussion on it?

Shri Chintamani Panigrahi (Bhuba-
newar); How long will Government 
take to come to a decision on it?

Mr. Speaker: That is exactly wbat 
Shri Banerjee asked. He is repeating
his question. Dr. Rao.
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Th« Minister of Transport and 8Mp-
hif (Dr. V. X. ft. V. Kao): I beg to lay 
on the Table a copy of the Annual 
Accounts of the Bombay Port Trust 
for the year 1965-86 and the Audit 
Report thereon under sub-section (2) 
of sec. 103 of the Major Port Trusts 
Act. 1963 [Placed in Library. See No. 
LT-521/67]
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The Depaty Minister ia the Ministry 
•f Transport aad Shipping (Shri Bhakt 
Darshan): On behalf of Shri B. K
Bhagat, I beg to lay on the Tsble a 
copy of the Navy (Discipline ana 
Miscellaneous Pri visions) (Amend
ment) Regulations, 1967, published in 
Notification No. SRO 15(1! in 
of India dated the 22nd May 1967 
under section 185 of the N a y  Act- 
1957. [Placed in Library. See No. 1*1 - 
522/87].


